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L'tNTKAL ADMiNiS lKAl iVt IKibUNAL

bKlNt'lFAL BliNCH, NtW BhLill.

0A-li3U/:<iUUi

New beliii tins tlie Jrcl day of May, iiUUl.

Bon ble Bh. b.k. Adige, Vice-(Jiiairman(A)
Jtion'ble Dr. A. Vedavalii, Memtier(J)

Bli. N.B. Negi,
B/o Bli. (iopai Bingli Negi,
Br. booking (Jierk,
Nortnern Kaiiway,

.... Applicant

(througli Bn. Anis Bulirawardy, Advocate)

Versus

1. Union of India through
Its Ueneral Manager,
Northern Kaiiway,
baroda bouse,

New Delhi.

2. Divl. Railway Manager,
DKM Uffice,

Northern Railway,
(Jhe 1mslord Road,

New Delhi.

"J. Br. Divi. Commercial Manager,
Northern Railway,
baroda bouse,
New Delhi. .... Respondents

URDRR (URAL)
Ron"hie Bh. B.R. Adige, Vice-Chairman(A)

Applicant impugns Disciplinary Authority's

order dated iy.lU.2UUU (Annexure-Al) as well as order

dated 2U.U4.2UU1 (Annexure-A2) revising the earlier

order.

2. Admittedly the applicant has not filed

any appeal as yet.

2. Under the circumstances, this UA is

premature ̂  as applicant has to exhaust ̂  statutory

o



remedies available to liim before approacliing tiie

tribunal.

4. Ibis UA IS, therefore, disposed of at

tbis preliminary stage with a direction to respondents,

that in the event applicant submits a detailed

representation against the aforesaid two orders witbin

one month from today , respondents will ignore

limitation. If any, involved, and consider the appeal

submitted^by meahs of a detailed, speaking and reasoned

order, in accordance with rules ahd instructions,

within four months from the date of receipt of the

appeal, under intimation to applicant.

i). If any grievance still survives, it will

be open to applicant to agitate the same through

appropriate original proceedings, in accordance with

law. If so advised. cojTi
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(Dr. A. Vedavalli)

Member(J)
(tJ.H. Adi/ge)

Vice-Chairman(A)
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